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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :

: HYDERABAW BENC
HYDERABAD 1
OA No. 98/93 : ‘

|

Date of judgement : 542-93, l

-

Between \

G. Venkata Raju,

Provisional Branch Postmaster,
Aroor, Nindra, Chaitteor Doy .
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1. The Superintendent of Post offices,

Tirupati division. ' ‘

The Asst. Superintendent of Post offices,
Puttur, Chittoor district.

3. K. Nagaiah,
Aroor village,
Nindra Mandal, Chittoor District.
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COUNSEL FOR THE APPLICANT

Reddy !

COUNSEL FOR THE RY%SPONDENTS Shri N.R. Devé%aj

L1

CORAM

Hon'ble Shri v. Neeladri RrRao, Vice-Chairman.
Hon'ble Shri R.Balasubramanian, Member (Admn.)

(Judgement of the division bench as delivered by Shri \

V. Neeladri Rao, Vice-chairman).
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: Responfédgs

Heard Shri G. Dasaratha Rami Reddy. learned counsg%;

for the applicant and shri N.R. Devaraj, learned counsel

for the respondents.

The applicant w=s appointed as provisional Braq¢h

|
postmaster at Arror about 9 months back. Shri K. Nagaiah

lar
was selected for the said post on the basis of regu

selection pProcess. proceedings dated 25-1-93 were issued

by the supdt. of Post Offices, Tirupati division selecting
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: Shri G. Dasaratha'kami:
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dent 3) was given an order of appointment. The stid
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» The learned counsel for the applicant referred to&bara 6{c)
| of the application wherein it is stated that as tﬁe appli-
cant is more solvent and is having more education%l guali-

fication and experience he should have been preferged to-

{ .
, “hri K. Nagaiah (Respondent 3) and hence theappointment

|
of Respondent 3 as BPM is illegal and arbitr;ry. ;t ié
for the authority which is entrusted with the duty|of
selection to select the candidate. It is not statéﬂ that
there is any violation of the rules. Even bias has not.

. |

been attributed to the authorities. Hence there sre no

grounds to interfere with the impugned order dated |25-1-93. !

Accordingly, the OA is dismissed at the admission ﬂtage
itself. |

M . | .
(V. Neeladri Rao) (R. Balasubramanian)

Vice-Chairman Member {admn.) [
W
(Dictated in the open court) | !
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Dated 5th Pebruary, 1993. ,
y Regdi gt /;4§iE
NS ' '
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1. The Superintendent of Fost Offices, 1
{

A

l

To

Tirupati Division,

2. The Asst, Superintendent of Fost Offices,
. FPuttur, Chittoor Dist,

3., One copy to Mr.G.Dasaratha Rami Reddy, Advocate,
9th Law Chambers, High Court of a,F,Hyderabad,

4. One copy to Mr.N.R.Devraj, Sr.CGSC.CAT,Hyd.
5. One copy spare

6. One copy to Mr.K.Nagaiah, Arcor village, Nindra Maadal, |
Chittoor Dist. |
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TYPED BY CCOHEARELD oY L

CHaCRBEL 5&<i?§§T) #PPROJBL BY
¥ o

IW ok Dl RAL AIMINT STRuCIVE TRISAL .
MY Lo S0 Lo AS HYDWRASAD
!
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. THE HOW'sLE ML.V.NEELADRL RAO :V,.C.

AND
/

THE HON'BLE MR.R.BALASUBRAMANIAN:M(A)

Al
THE HON'BLE MIY.CHANDRA SEKHAR RELDDY
s MEMBER(J)
AlD
¥HE HON'BLE MR,
DATEDs & ~ L—-1993
‘ O FelsBE/ JUDGMENT 3
! X R.P./C.P/M.A. Na,
. in [ ]
L 4 ”
saxs. A%laz . 7
T.A.No. - (vi,P.No. )

Admitte@ and Interim directions

issued,

Al lowgd

Di spoged of with direetions

' LismiTsed as withdrawn

Dismissed

Dismissed ;QI d@faUlt
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